IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD;BENC
f

OA .880,/96 ét.24-7-96

AT HYDERABAD

Between
Ch. Narayan Rae : Applicant

ang .
f

1. Railway Beard

Rajil Bhavan
New Delhi, rep. by its Chairman
|

2. Executive Directer (PG)
Railway Beard, Rail Bhavan

New Delhi

|
|

: Ch, Samsen Qabu

Ceunsel fer the applicant'
‘ : _ Advecate |

3. Divnl, Rly. Manager
Waltair, SE Railway : Respondents

Ceunsel fer the respend=nts : C. Venkat MallaReddy
SC fer Railways

CORAM ’

'HON. MR. R. Ranga Rajan, MEmber (Admn.) [




0A.880/96 deciged on : 24-7-96

Judgement
Oral erder (per Hen. Mr. R. Rangarajan, Member (Adm

Heard Sri M.A. Rafi fer Sri Ch, Samsen Babu f§
applicant. Heard Sri C. Venkat Malla Reddy fer the
dents.

2, This OA is filed fer cempassienate greund appe
te the applicent herein due te the demise of his fa
Sri C. Theudu, whe died in harness while werking at
Lece Centre at Jharsuguda en 4-6-1991,

Learned ceu

3. The case was heard fer seme time,

the applicant submitted that he is withdrawing his

n.)

r the

respen-

i ntment
ther, late

the

hsel feor

pplica-

tien and taking up this case throu%h departmental channel in

view of the fact that his ﬁatierLf@r cemgassienate

appeintment addressed te the Ministry ef Pe;sennel,
Ggievance, Gevt, eof In@ia, dated 3-10-91 is sending
the Railway Beard.

4, In view of above submissien the applicant is p
Bor Compr

Jreund
Public

with

rrmitted

te withdraw this OA and pursue(threugh Railwsy Bearfl. Hence

this 0A is dismissed as withdrawn., Ne cests,

o

(R. Rangarajan)
Member (Aémn.)

Dated : July 24, 96
Dictated in Open Ceurt
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Copy to: ' |

1. The Chaifman,
Rail Bhavyan,
New Dslhis

2+ Exscutive Director (PG),
Railuway Beard, Raill Bhavan,
New Delhis

3. Divisional Railway Manager,
Waltair, South Eastern Ra2ilwey,
yisakhapatnam,

4, One copy to Mr.Ch.aamsan Babu, Aduncate,
CAT, Hydarﬁbad.

B, One copy te Mo Ce "enkatamalla Raddy, sC ?mr Razluays,
CAT, Hyderabad.

6. Ona copy te Library,CAT,Hyderabad:

7. ‘One duplicate copy.
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